HIGH COURT OF DELHI AT NEW DELHI

No. 48/Rules/DHC Dated: 12.09.2017

PRACTICE DIRECTIONS

Hon'ble the Acting Chief Justice has been pleased to issue the following practice
directions:

“TCR/LCRs requisitioned in cases, where no stay order and/or
direction has been passed to retain the same be returned to the
respective courts, so as to enable the Trial Court to proceed
with the disposal of the case. The record may again be
requisitioned before the date fixed in this Court.

Further, the Trial Court concerned be informed of the
pendency of the appeal/revision etc. and shall ensure that the
record is preserved till disposal of the matter in the higher
court or till orders to the contrary are passed.”

These Practice Directions shall come into force with immediate effect.
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